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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Speciai Original Jurisdiction)

MONDAY ,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 29203 OF 2024

Between:

AND

1

2

1. Chavan Sujal Digambar, S/o. Digambar, Age. 20 years, Occ.Student, R/o.
lvlohal, Solapur Distict, Mahara stra -4 1 321 3.

2. Qureshi MD Farhan IrI D Anis, S/o It/ D Anis, Age. '19 years, Occ.Student, R/o.
Gulmohar colony, Walur Road Sailu, Sailu, Parbhani, Maharashtra-43'1503.

...PETITIONERS

The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfare Department, Secretariat Buildings, Hyderabad-SO0 055
Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar' warangal 

...RES'.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner for Counseling

and admission into tvlBBS/BDS course under [Vlanagement Quota C NM

Category for the academ ic year 2024-25 as illegal, arbitrary, u nconstitutio n a I and

consequently direct the respondents to consider and include the name of the

petitioner for admission into IVIBBS/BDS course under lt/anagement Quota "C"

NRI category for the academic year 2024-25 in the Counseling

lA NO: 1 OF 2024

Petition under Section 151 CPC praying thal in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nd respondent to consider the petitioner request under [/lanagement



' 
Quota "C" NRI Category for admission into lt4BBS/BDSi course in the Counseling

for the academic year 2024-25, pending disposal of writ petition

Counsel for the Petitioner: SRI L. RAM SINGH REP SFll. P. S. DEVENDER

Counsel for the Respondent No.1: GP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
SC FOR KNRUOHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF IUSTICE ALOK ARADHE

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No.29203 of 2024

ORD R per the Hon'bh the Chief I wrte Ahk Aradhc)

Mr. L.Ram Singh, iearned coullsel represents

Mr. P.S.Devender, Iearned counsel for the petitioners.

Mr. T.Ramesh, learned Assistant Government Pleader

for Health, Mcdical and Famrly Welfare Department appears

for respondent No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel fot

IGloji Narayana Rao University of Health Sciences (hereinafter

referred to as 'the University) appears for respondent No.2.

2. With the consent o[ the partics, the rvrit pedrion is heard

finally.

3. The petitioners i.n this writ pet-ition have prayed for the

following telief:

"For the reasons stated in the accompanying affidavit,

it is prayed that this Court may be pleased to issue an

AND
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approprixre writ, order or dirccuon morc particularly

one in the nature of writ of mandamus cleclanng the

actlon of thc re sponden ts particular.y the 2"4

responclent in not considerinl5 the petitioners lor

counseling and admrssion lnto MBBS/IIDS course

under Management Quota "C" NRI catelloly for the

academic ye r 2024-25 as rllegal, arbitary,

unconstitutronal and consequentll, direct the

respondents to consider and include the r-rame o[ the

petitioners for admission into MBBS/ I]I)S course

under Ntanagemeflt (fuota "C" NRI Catcgory for the

academic year 2024-25 in thc counscLng and pass such

other order or orders as this Court may cleem fit and

proper il the circumstances of thc case ."

4. Learned counsel for the petitioners sutrmitted that cvcn

though the petitioners had applied for admission into

MBBS/BDS course for the academic year 2024-25 against

managemcnt quota seats in B-category, rhey could not upioad

for C/NRI Category. Therefore, they approached tespondent

No.2 to consider their request under C-Category, but

respondent No.2 is not considering their request to seck

I
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admission agains t Management Quota 1n C/NRI Catcgory

seats. He further submrtted that the pedrioners be granted

liberty to submit a representation to the University, and the

University be directed to decide the said representation in a

dme bound manner.

I 5. Leatned counsel for thc University submitted that the last

date of registration was 23.08.2024 and thereafter, merit list has

been prepared, which shall be published at the time of

indicating the web option. However, it is fairly submitted by

him that, in case the petitioners submit a representation, the

same shall be dealt with by the University in accordance with

I
I

aw.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ Petiuon is disposed of with liberry to

the petitioners to submit a representation before the University

with regard to their grievance. Needless to state that in case

such a representation is madc, the Uruversity shall decide the
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samc within a period of three (03) days thereafter. It is made

clear that this Court has not expressed an'r opinion on the

merits of the matter.

Miscellaneous applications pendhg, i{ any, shal1 stand

ciosed. How-cver, there shall be no order as t() costs
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CC TODAY

HIGH COURT

DATED:21 11012024
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ORDER

WlP.No.29203 of 2024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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